
To,

H GA HATI I H o T T U AH TI
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

No.HC-Vrr-r42 l2ootl /(o(? tA
Smti. Jayashree Bora,
Jt. Registrar (Vigilance),
Gauhati High CouG
Guwahati.

Smti Mridu Chanda Bordoloi,
District & Sessions Judge,
Sivasagar.

.J
Dated Guwahati, the ZZ Novemb er, 2024.

Memo No,HC.VII-t42t2007t lt0l{ lA. dated

With reference to the above, I am directed to inform you that you have beengranted casual leave on 16,11,2024, along with sta*on leave permission, with theofficial vehicle, at own cost, from tne m-omiig o?is.rr.zozo ti, the morning of18.11.2024. The Addt. Ses;i1ns..:.udOe_crr-Sp".i.i:rige, 
'OCSO, 

Sivasagar, and in herabsence, the next senior most ludiciar fficer avairabre at ihe station wirr remain in charge ofyour Court and Office during your absence.

Copy to

The Project Manager, Gauhati High Court.

c ,FLl

From :-

Sub:-

Ref:-

Madam,

Casual leave,

Your letter No. DISV/STDR/F_87/6A21, dtd. 74.t!.2024.

Yours faithfully,

sll-
JT. REGISTRAR TVIGIIINCEI

))- rt- z t

"l


